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From

To,

Sub:-

Ref:-

Sir,
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Copy to:
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Yours faithfully,

sdl-

,}I
December, 2024.

tA E

Smti layashree Bora,
Joint Registrar (Vigilance),
Gauhati High Court,
Guwahati.

Shri R.K.Todi,
District & Sessions Judge (i/c),
Goalpara.

Dated Guwahat, the

Casual leave and Restricted Holiday.

Letter No. Dlcl57t7 Dated 05.12.2024.

with reference to the above, I am drrected to inform you that you have beengranted casuar reave on 09.12.2024 as we, as Restricted Holiday on to.tz.zoz+,along with station reave permission, with the officiat vehicre, at own cost, from theevening of 08.12,2024 tilr the morning of rr.r2,2024. The Chief Judiciar ,\4agistrate,Goarpara, and in his absence, the i/c chief l;diciar Ma;;;;te, Goarpara sharr remain in chargeof your Court and Office during your absence.
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J The project Manager, Gauhati High Court
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